lo.a. 1498.2016

No. O.A. 350/01498/2016 Date of order: 7.2.2018

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant : Mr. K. Sarkar, Counsel
For the Respondents : Mr. R. Roychoudhury, Counsel

ORD E R (Oral)

Per Ms. Bidisha Banerjee, Judicial Member:

Mr. K. Sarkar, Ld. Counsel for the applicant and Mr. R. Roychoudhury,
Ld. Counsel for the respondents is present:

AnIStrag:
2. Ld. Counsel for the resporﬂ(ﬂggjbmits ﬂgfpa ayer of the applicant has

been accepted by the’ respong NW rievaﬁ‘p_ would be redressed
v t..\ ﬁ s

shortly and the ap icaLét hag Deek fled™aq eliglBle {for family pension,

.

3. Let the cas o %Ny, o, im d the decision be
"

4. The O.A. is disposed o
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